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- FROM No, 4
(SEE RULE 42 ) 4 \

CENTRAL ADMINISTRAT TVE TRIBUNAL
GUWAHATT BENCH:

o ORDER_GHEET

- Original ;'—;pplécation Nos N lS\} / 0%

Misé Petition No: L /

.Contempt petition No: /

Review Applecation Nos ' /

: .ji\'pplreCantS: - -A’?‘\/:W\k To\i,ou\ld‘bo:u\_

o Respor;dants;=. b\ \O-‘_}.‘(&_ %M/) B

¥ ‘ B

Advocate for the Applecantc-- 4. WM’W\A <. Sov\'w\A ym W1 )M

s\{i;mcate for the Respondants:a Q@Q’(

Date ]E ) T OIGeT df fﬁe TrlI Cunal

~TGtes 3T ThS Registryf
n..:" . .
g 30.7.2003 Present ¢+ The Hon'ble Mr. Justice D.N,
nobu Chowdhuty, Vice~Chairman, /{

s
o ;W
nr ‘fﬂ ) :
L vide Hb/ ,?43 Z/XX%’),_

- ’ Dﬁtc,ﬂ [ ?. ()9 i

The Hon'ble Mr, N.D, Dayal,
Administrative Member.

PR P e, el frarn

Heard Mr. S.Sarma, learned counsel
“for the applicant, ‘

Issue notice to show cause as to
why the application shall not be admltted

List on 1,9.,2003 for admission,

v

SRR e T e T b N T

i Pendency of this application s,hall j
. not~préclude the authority to consider the

{case of the applicant, . ‘'--3q
. ; .
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)
Member Vice=Chairman
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1.9,2003 Present : The Hon'ble NE."Justice D.N,
“}&0‘221ﬂW*VWA“ %“M’ Chowdhury, Vice-Chairmen.

WQKDLX The Hon'*ble Mr., K.V. Prahaladan
“ Administrative Member.
b
9\9%‘03 Heard Mr. S. Sarma, learned
counsel for the applicant and. also Mr,
B.C. Pathak, learned Addl, G.G.S.C. for
the respondents,

The application is admitted, call
for the records keeping open gquestion of
llmltatlon. ‘

PY The respondents are dlrected to
file written statement within four weeks
from today, |

No-wh hecm ) List again on 25,9,2003 for ~
Wﬁhﬂi. ' orders, »
Za | ,
2\4"9'0'& L g L \eryle"zber %R‘efhﬁan
£ " e
25.9.2003 Fcﬁr‘weeks time is allowed to the
) respondents to file written statement on
_ the prayer made by Mr.B.C.Pakhak, learnec
No Wh hem Sodenend | Addl.C.G.S.C.
LU~7 Yecm WiV, ) o S List the case on 29.10.2003 for
- , order.
P ‘%%%%E;b3s A N | t//"~—~——~’”‘""X/”
- : : er Vice=Chairman
| ®
s :
ey e a0 29.10.2003 ~  ©n the prayer made by Mr.B.C.Pathak,
' _  learned ‘Addl.C.G.S.C. farther four weeks
AA~ijfﬁdL5 hvs Yoo ' time is granted to the respondents to
%3U4Jh" file written statement.

List the case on 2.12.2003 for order.

_‘;"L'u' S ')va XM

Member Vicé~Chairman
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23.12.,2003 Present k The Hon'ble Mr., Justice
... B. Panigrahi, Vice-Chairmam

The Hon'ble Mr., K.V. Prah1~
- adan, Member (A)/

Prayer has been made on behalf
of Mr. B.C. Pathak, learned Addl. G.G,
$5.C. for the respondents to file writte
en statement, Let the written statement
be filed positively within four weeks
failing which no written statement will
be accepted. Rejoinder, if any, be filed
within two weeks after the service of
copy of the written statement.,

Let it appear in the next avail-
able Division Bench/

Member Viceféhairman

l M
mb ' - \

25.2.2004 Present: Hon'ble Shri Shanker Raju,

Judicial Member
Hon'ble Shri K.V. Prahladan
Administrative Member.
Heard the learned counsel for the
parties. Hearing concluded. Order

rserved.

Member (A) Member(J)
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IN THE CENTRAL ADMINISTRATIVE TRIBU
GUWAHATI BENCH

NAL

Orlglnal Appllcatlon No. 100 of 2003 -

With

original Application No.157 of 2003

'Date of dec151on. This the 26th day of February 2004

The Hon'ble Shr1 Shanker Raju, Jud1c1al Member

The Hon'ble Shri K. V Prahladan, Admlnlstratlve Member

'o,A.No,100/2003

Aibuddin Ahmed

S/o0 Late Rablruddln Ahmed
Working as Work Charged Khalasi
Under D(S) K Subd1v151on,
Central Water Commission,
Nagaon.

By Advocates Mr S. Sarma and Ms U Das
- versus -

1. The Union of India,
-Represented by Chairman
Central Water Commission,
New Delhi.

2. The Director,
Central Water Commission,
New Delhi. ' :

3. The Superintending. Englneer
Hydrological Observtion Circle,
Adabari, Guwahati.

4. The Executive Engineer

" Central Water Commission,
Upper Brahmaputra DlVlSlonl‘
Dibrugarh.

5. The Executive Englneer
Middle Brahmaputra Division, -
Central Water Comm1s51on,
Guwahati.

By Advécate Shri B.C. Pathak, Addl. C.G.S.

0.A.No0.157/2003

Anima Talukdar

D/o Late Tapan Talukdar

Casual Worker "

Working under the Executive Engineer,
Middle Brahmaputra Division,

Central Water Commission,

Adabari, Guwahati.

By Advocates Shri S. Sarma and Ms U. Das.
- versus -

1. The Unlon'ef India, represented by the
Chairman, Central Water Commission,
New Delhl.

;..4.;Applicant:

......Respondents
C.

......Applicant
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2. The Director,
Central Water Comm1551on,
New Delhi.

3. The Superintending Engineer
Hydrological Observation Circle,
Adabari, Guwahati.

4. The Executive Engineer,

- Central Water Commission,
Middle Brahmaputra D1v1s1on, .
Guwahati. ««....Respondents
By Advocate Mr B.C. Pathak, Addl. C.G.S.C.

...-.l..l‘.‘.‘

SHANKER RAJU, MEMBER (J)

As the facts and law raised are identical .the

O0.A.s are dlsposed of by thlS common order.

2. The appllcant in 0.A.No. lOO of 2003 had earlier

approached this Trlbunal in 0.A.249 of 1993. Having regardv
~to their working till 1992 directions have been issued by

the Tribunal on 7 12.1993 to appoint them as Khala51s‘

agalnst available vacancies or in the alternatlve be
appointed as casual workers in the seasonal works. As the
services of the applicants was to be dispensed with,

A. 15 of 1994 filed by the applicants was disposed of on

28.6.1994 with a direction to the respondents not to-

términate» their services and to consider them for

‘regularisation in Group 'D' post in terms of O.M. dated

10.9.1993.
3. Subsequently, complying with the directions of the

court the respondents have'frémed‘a Scheme known as "Grant

of Temporary Status and Reqularisation of SeasOnai

Khalasis in "the Work Chérged Establishment of Central

Water Commission, 1997". This Scheme was to be in effect

;i R J‘
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from 1.6.1997. Accordingly by an order dated 5.5.2003 the
applicants have been re- engaged as Work Charged Seasonsl
Khalesis int he scale of pay of 2550-3200. The Scheme
stipulated that whosoever has completed 120 days of
service ‘prior to commencement of the Scheme would be
conferred with temporary status and on avallablllty of

posts would be reqgularised.

4. The applicant in 0.A.157 of 2003 earlier filed

0.A.201 of 1993 which was dispoeed of by this Tribunal on
16.11.1993 with directions to the respondehts to dispoee
of the application for reéulrisation of the applieaht. On
review in R.A.13 of 1993, by an order dated 28.6.1994
directions have been issued to the respehdents not to

terminate her service and consider her for regularisation

in Group 'D' post. Being aggrieved with the Scheme ibid, a

direction has been sought for to aecord her the benefit of
the 1993 Scheme. | | |
5. In the above O.A.s freating'the applicantsk'de
casual workers directions have been issued to consider
thelr cases under. the DOPT's Scheme of 10.9. 1993.'

6. Learned counsel for the appllcants states “hhat
once they have been absorbed as casual worhers.the Scheme
of 1997 -would - not apply end their cases ought to ‘be
considered under the DOPT's Scheme of 10;9.1993_as they
completed.the requieite period of service.

7. : On the other hand the reepondents ‘have filed

their reply in 0.A.100/2003 and edopted the. same in

' 0.A.157/2003 as despite our orders no reply has been filed

"in 0.A.157/2003.
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8. The learned counsel for the respondents cqntends
that the applicants were enéaged on Work Charged
Estéblishment as Seasonal Khalasis and the Scheme of DOPT
of 10.9.1993 would not apply to such Work Charged Seasonal
Khalasis as the staff does not belong to regular
establishment of the Department and their payment is borne
out from projects. Accordinély it is stated that a
decision has been taken to frame the Scheme of 1997 'in
which the case 6f the applicants for grant of temporary
status has‘been considered and for regularisation as pet'

the Scheme their cases would be considered.

9. We have carefully considered the rival coptentibnsv
of fhe parties and perused the materials on record. As per .
decision . of the Fuli Bench in Mahabir andg;othersju¥s;
Union of 1India and others, 1997-2001 Administrative
Tribunal Eull‘Bench Judgments-99;'a casual laboufer is a
per$on who has Eeen engaged- fof execution of work on
emergent basis of a tempprary nature. Their services are
dispensed with the moment the work at hand is completed.
Moreover, a casual worker is a worker'who has‘been asked
. to perform éuties of a casual nature and is not a reguiar
employee. Moreover, it is no more res integra that the
caseé of the applicénts'in hand had éroceeded in review on
the premises that they are casual workers. Accordingly
directi;ns have been issued not to terminate théir,
services and consider  they for engagement | for
regularisation under DOPT's Scheme of 10.9.1993. The
Scheme of 10.9.1993 envisages casual worker with temporary

status eligible for regularisation.

10. We find that the decision in the Review

Application has not been carried to the High Court and has

-

attained......
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sttained finality. Accordingly, giving ngwinterpretation'

.tovthe status of the applicants would amount to sitting:

over the decision of the Tribunal in a co-ofdinateABehch.

'Accordingly, we hold that once the Tribunal earlier in

review has assigned nomenclature of casual emploYee to the

applicants and they had worked for the requisite days and
on employmenf as on 1.9.1993 the Scheme of DOPT of
10.9.1993 is applicable and as per directions of the

- Tribunal (Supra) is to be applied to them.

11, In the result the 0.A.s are partly allowed and

the impugned orders are guashed. The respondents ‘are

directed to treat the cases of the applicants beyond the

Scheme of 1997 and be‘considered under the DOPT's scheme

of 10.9.1993 within a period of two months from thefdé;e-

of receipt of a copy of this order. However, 'such

consideration shall be strictly in accordance>withwthe'

provisions of the DOPT's Scheme of 10.9.1993 as well as

suitability of the applicants to the post.

Copy of this order be pl;ced on record of each

case.

\@@M
( K. V., PRAHLADAN )

ADMINISTRATIVE MEMBER JUDICIAL MEMBER

SRt

( SHANKER RAJU.)
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. REFORE THE'CENTQAL ADMINISTRATIVE TRIBUNAL-

Lot o dals

28.6.1994

7.12.1993

28.6.1994

7.6.1994

18.9.1993

9.18.97

2b.11.1997

b l8.1997

27.11.1997

4,6 RUEE

. GUWAHATIT BENCH

—

O BN oo e fosnnas OFf ZOHL

Anima Taiukdar
e on H oMo powR H &2 nu Qpplic&tnt

Union of India & Ors.
iawnwwnunen Respondents

Judgment and order passed in R.A. No.
13793,

Order passed in 0A No,.249/93 in Md.
Aibuddin Ahmed -ve— Union of India %
ars. '

Order pas sed in RAs No.13, 16, 5 and 4
of 94.

oM in respect of recruitment aof casual

workers and persons on daily wages
review of policy.

oM in respect of grant of temporary
atatus and regularisation of casual
warkers—Formulation of a scheme in
pursuance of the CAT, Principal Bench,
New Delhi, Jjudgment dated 16th Feh, 1994
in the case of Raj Famol & ors -ve-
Urion of India & Ors. -

Order extending the benefit of the
"Grant of Temporary Status and
Regularisation of Seasonal Khalasi in
workcharged establishment of Central
Water Commission 1997," to the
applicant.

Order passed by Respondent No .3
withdrawing the benefits of the scheme
of 1997 which had been extended to the
applicant in pursuent to the order dated
G.16.97.

Order passed by thé respondents granting
the hemefit of the scheme of 1997 to Ml -
Gibuddin Ahmed.

Order passed by the respondents
withdrawing the benefit of the scheme of
1997 which had been extended to Md. A.
Ahmed in pursuent to the order dated

Go . 1997

regularising the service of the

Order
applicant as Geamonal Khalasi.
Bk W W HHKR
2
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATIT BENCH

(An application under section 19 of the Central
pdministrative Tribunal Act.1985)

| AN

>v1‘ i UWAHNQH n % g oex 0 g Bon m—f :":::g{%$}:‘}:i§

Anima Talukdar
DVU'LntQ Tapan Talukdar
C,‘av»ua} Worker
wbrklng under the Executive Engineer
M:dﬂYP Brahmaputra Division
Central Water Cmmmzsaian LN VS

~.Pﬁmdnmhuu B N PO e O S
o) Wokiet Commilag{pn Complex

rresnsreaenneanns Applicant.
} Q\MVW\,\’\;&". l \\ PF

=~ AND -

i
|
|
i
|

1

1. The Union of India.
ﬁeprenﬁnfed by the Chairman,
Central Water Commission,
ﬁn . Puram, Mew Delhi,
hhe Director, .
Central Water Commission,
vem Delhi-é&é

e %hﬁ Superintending F‘ngineérg
Hydrological Observation Circle,

%ﬁmhm?lg Guwahati- 781814,

4. The Executive Engineer
Central Water Commission
Middle Brahmaputra Division

Rajgarh Road, Buwahati - 7.

wenwensnsnss Respondents.

!

|
1
| DETAILS OF THE APPLICATION

o ] N
1. PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION
o
. 18 _MADE:
\

‘ .
, ; This application is not directed against sny

ﬁartccular arder but.has been made against the gotion of the

NQtpmn&enta in not regularising the service of the applicant

1




%mi terms of the scheme dated 7.4.88 and its subsequent

0
it

%laﬁificatimn dated 18.9.1993. This application is also

! R \
%iﬁected against the action of the respondents in  dgnoring

ﬁhag case of the applicant in the matter of regularissbion

. . o .
while the services of similarly situated employees have been
‘ .

P
regularised,

1

| |
2. LIMITATION:
|

The applicant declares that the ' instant

3 i
%pp&icatimn has been filed within the limitation period
ﬁ
prescribed under section 21 of the Central Administrative
|

Tribunal Act.l98%,
i

i
1 P

i
]

3 JURISDICTION:

b The applicant further declares that the subject

ﬂaﬁ%er af  the caze is within the Jurisdiction of the

Administrative Tribunal.

|
4. FACTS .OF THE CASE:

i
I
m
hl
i

4L1q That the applicant is = citizens of India and as

‘ i )
such  they are entitled to all the rights, privileges and

i
Lot .
pwméectimn as guaranteed by the Constitution of India and

i
|

laws framed thereunder.

4i?w That the applicant got her initial appointment in

wo
|

Qhefﬂentral Water Commission, Middle Brahmaputra Division in

tgei year 1984 and in the said capacity she is continuing

1t H
t 1

ﬁilﬁ date under the respondents without any break. The

akpiicant in response to an advertisement issued by the

P )
s
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; | / '
reépmmdcn+% applisd  for the said post. The respondents

1;arteﬁ Lh@ applicant for the said post of Casual Worker in
|
terms of an  interview. After the said interview the

applicant got her initial appointment as Casual Worker im

th% Middle Brahmaputra Rivision, Buwahati. The applicant

ﬁuwing her service tenure had occasion to serve even in  the

f@r@um~c post. Although her initial appointment was as Casual
WoTker but in rezlity she served under the respondents azs  a

! -
regular Group-D employee. The respondents have also extended

her the benefit of bonus like regular Group~-D emplovee.

4.$, That the applicant since 1984 has been discharging

; i : ' .
; q : . . .
hen duties to the satisfaction of zll concern without any

— -

hlemish  from any guarter. The applicant during her service
it :

i
i |

%eﬁure kept on representing her case for reguularisation  but
\
| I . k] . v - 03

@e availed no  result in positive. The service of the

ppl. ant  was sought to be discontinued w.oe.f. 15.10.93 by

%%u1ng an M dated 4.5.93. The applicant seeking-a relief
‘ .

i
f

Mﬁ“~uf%ﬁf*~‘

g?inat the said OM dated 4.5,199% approached  the Hon'ble

e

m@rt By way of filing 0A No. 281/93% before this HMHon'ble

Irﬂbunaiv The Hon'ble Tribunal after hearing the palee: to
|
%h% proceeding was pleased to dispose of the said 04 vide

Jucgment and arder  dated 16.11.1993 directing the

ﬁe@pmndentﬁ to  appoint the applicant as FEhalasi: against

avallabTe vacancies and in absence of available regular
i )

VGgancie% or  till availability of such VAREZANCY the
ra%pmﬁdemtﬁ‘ should  appoint her zas Casual Worker., The

f
3pﬁ1icant thereafter filed a review application No. 13/93
L4

égﬁinat the aforesaid judgment ang order dated 16.11.93  on

‘ .
h ground  that the OMs regarding regularisation of the

éerktv@m af  the Casual Workers dated 7.4.88 and OM deted

O\



ﬁ$?=93 could not be brought before the notice of the
I

o e

Honfble Tribunal. The Hon'ble Tribunal on hearing the Review
Appllication was pleased to allow the smaid RA vide Judgment
I

[l : v

Q%dﬁ order dated 28.6.94 with a2 direction +to allow the

%ppkicant to continue in her service without any break and
|

to ‘consider her case that re wlarisation in  terms of
1 I+ —

b

19.5.93.

| w ' A copy ~caf the judgment and order
1
ﬁ dated 28.6.94 iz annexed herewith
: anc marked as Annexure-l.
i

4u4k That the applicant begs to statement along with

t%ewapplicant there were other two Cesual Workers namely Md.

Aibgddin Ahmed and Md. Babul Ali also preferred 0A preferred

DA HNmu 248/9% and 04 No. 249/93 respectively before the

Onfble Tribunal., And the Hon‘ble Tribumal was pleased to
Lo |
dispgose of the aforesaid 0fs in the light of the Jjudoment
R
diated 16.11.93 passed in 04 No. 2681/93. The aforesaid 2
i
!

T
P SN

e&pﬁoyeeﬁ also  preferred Review Applications before the
i :

anfhle Tribunal (RA No. 15/94 and RA-1/94) seeking review
Q? Jthe Jjudgments passed in 06 No. 248/93% and D& No. 249793

d%t%ﬁ 7/1E/935. The respondents also preferred Review
ﬂpg%icaﬁimma (RA No.3/94 and RA No.4/94) in their cases. The

Hzn?ble Tribunal after hearing all the matters together vide

ite | judgment and order dated P8.4.94 allowed the Reviesw

. s
ﬁnp%icatimm filed by the aforesaid two Casual Workers and

diﬁﬁi%sed the Review Application filed by the respondents.
|

Copies of the Judgment dated 7.12.93

| in 0A Nos 248/249 of 93 and the
0 B

i ,

i ‘ judgment and order dated 2£8.6.94
=

e

| passed in the RAs No. 1%, 16, % and




4 of 94 are annexed herewith and

marked as Annesure-—2 and o

respectively.

i4gﬁ, That the applicant kept on representing her case
for  regularisation of hér gervice in terms of OMs dated
ﬁ?(énBS and Om dated 16.9.9%, but the Respondents apart from
rassurances  never passed any other granting the beﬁefit o f
(the said scheme to the present applicant. The applicant as
{Stated above got her initial appointment in the vear 1984
and  she is continuing as such till the date of filing of
:ﬁhie 0A without any break. It is noteworthy to mention here
that the applicant fulfills 211 the required qgualifications
iaﬁ described in the aforesaid OMs dated 7.6.88 and 1#.9.93.
Copies of the OMs dated 7.6.26888 and
S 18.2.93 are annexed herewith and
marked a8 Arnexurs 4 & 3

respectively.

L PE-P That the applicant states that the respondents
%kept on assuring her regarding regularisation of her service

but  till date the respondents are yet to implement the
%Juﬁgmant of the Hom'ble Tribunal. It is stated that in  the
affice of the respondents there are available vacancy in the
iﬁwmupwﬂ cadre and  the respondents could very well
i .

accommodate  the applicant against any of such vacancy. The

'}applicant was under the bonafide belief that her services

|
|
i

‘would  be regulariszation in due time but when nothing came
out in positive the applicant started representing her case
J . ' , . . .

Cpraying for regularisation of her service. But as uswual

nating was communicated to her.

e

é&@(

¢ e



4.7 That the agplicaﬁt begs to state that wunder the
respondents there are some Casual Workers performing
seasonal nature of Work from the month of May to October in
aiparﬁicular vear. Under the respondents there are other set
a# Casual Workers who used to work through out  the year
without any break. However, in respect of the Casuigl Workers
th performs  duty in g particular year no  scheme was
ayailabla towards regularisation of their services. BSome of
éuah workers  approached  the Hon'ble Tribunal by way of
filing vaET i o Ofs  seeking regularisation of their
Qervia@ﬁ « The Mon'ble Tribunal while disposing of those OAs
directed the respondents to prepare a scheme for those
casual workérﬁ who used tao perform duty fraom the month of
May to October. The raﬁpmﬁdentg implamenﬁéd the Judgment
éas&ed by this Mon'ble Tribunal by preparing & scheme in the -

year 1997. The said scheme of 1997 came into effect from

1.6.97.

The espplication inspite of her best effort could
nat collect copy of the said scheme and  thereafler prays
before this Hon'ble Tribunal for production of the same at
the time of hearing of this case.

\

4.8 That the respondents thereafter lssued an  order
gated P.18.97 by which she was granted the benefit of the
saicd scheme @f 1997. The effect of extending the benefit of
the said scheme has bheen made w.e.f. 1.6.97 that is, from
the date of commencement of the said scheme.
ﬁA copy of the sald order dated
9.08.97 is  annexed herewith ard

marked 38 Annexure—b,

&
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ﬂ.? That the applicant states that since her initial
@ﬁmaintmant she has been berfarming her duties as & Casual
i

Moﬁker and she has been performing her duty through out  the

years. Unlike the other set of casual workers who used ffu)

?etfmrm duty from the month of May to October in  a

particular year. The applicant since 1984 has breen
weﬁfmrmimg her duty as reflected in  Annexure—i Judgment

(para~&) and same is continuing till date without any break.
P
Lo
The respondents ought to have granted her the benefit of the

écﬂ&me ef 1988 and 1993 instead of granting her the henefit

af the scheme of 1997, Admittedly the applicant was in

émﬁ?&Yment at  the time of issuwance of the 1988 scheme ]E
%elﬁ a5 .the 1993 scheme  and she had the  reguisite
%uaiifiaatimn for receiving all the beﬁefit% flown from the
gaiﬁ achemegu.in fact, that wasz for the precise reason for

uﬁi&h the Hon'ble Tribunal was pleased to allow the HRevioew

o
Application by Annexure-—i Judgment directing the Respondents

to tegularise her service in terms the said sthemes.,

4,148, That the applicant states that immediately
after issuence of the Annexure—6 order vated 9.1¢.1997. She

aﬁp%mamhed the Respondent Neo.?3 and made it known to the fact

I ,
tbat she is a Casusl Worker since 1984 and she used to  work

through  out  the vear unlike the seasonal khalasis. The
ahtharity concerned issued an order dated 26.11.97 by  which

i

A

he' henefit granted to the applicant in terms of the order
Lo Seloangol  on

d?t%d 7. 18,97 (Annexure-~6) i withdrawn, The said
(o
dhtﬁmrity realised the fact that the present applicant is

mftua seasunal khslasi but & Casual Worker,
|
i
4



A copy of the ssaid order dated
] 26.11.97  ds  annexed herewith and

marked as Annexure-7.

R

11, That the applicant states that in case of

said Md. #Aibuddin Ahmed also the respondents issued with a
gimilar order dated 6.1¢.97 granting him the benefit of the

acheme of 1997 w.e.f. 1.6.97. Said Md. A&ibuddin Ahmed
|

represented  the matter before the concerned autharity

p}aying for cancellation of the said order. The reapondents
acting on his representation issued an order dated 27.11.97
Aithdrawing the order granting him the benefit of 1997
ﬁch@me on the ground that his case is covered by the scheme

af 1988 and the scheme of 1993,

Copies of the said orders dated
A A#.97  and  27.11.97  are annexed
herewith ‘and marked as Annexure—8
and 9 respectively.

@u . That the respondents somehow delayed ~ the
matter of her regularisation and kept on  assuring her
A@garding regularisation. The respondents knowing fully well
§hout the existence of the Annexure—i judgment  kept on

l

violating the same without any valid resson. It is

ﬁaﬁewmrthy to mention here that the respondents now  issued

an  order dated 4.6.2067 intimating her regarding the
i
progress of her regularisation matter,

A copy of the order dated 4.6.00487

ig  annexed herewith and marked as

] Annexure—1id,



4,13, That the applicant begs to state that taking

into consideration her service and the mode of employment

- @

e dis entitled to be considered under schemes of 1988 and
i? & as  she fulfillis all %he reguired gualification
prescribed  in the said scheme. Apart from that the Hon'ble
%rimunal in Annexure—1 judgment categorically directed the

respondents to regularise her service in terms of the

aforesasid two schemes but since no time Jimit was fived in

the said juwdgment the respondents now issuing various orders

sought  to delay the matter.regarding regularisation of her
service and 8t the same time the respondents have started
the process of regularisation of Casual Workers recruited
Qurimg the year 1994, 1995 and 19946. The applicant submitted
number  of  representations to the concerned authority but
Hame yielded no result in positive. Situated %hus the
applicant now has come before this Hon'ble Tribunal seeking

an appropriate relief.

4,14, That this application has been filed bonafide

and to secure ends of justice.

én GROUNDS FOR RELIEF WITH LEGAL PROVISION:

G.1. For  that the respondents have aoted illegally in
not  regularising the service of applicant inspite of there
heing categorical direction from the Hon'ble Tribumal and as
i
|

suth the action/inaction on the part of the respondents are

liable to he sst aside and guashed.

!
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Q,E, For that the respondents have acted illegally in
not conferring temporary status to the present applicant as
per  the 1988 and 1993 scheme, even after Annexure—l
jhdgment, Therefore the respondents may be directed to
implement the judgment (Annexure~1) within a stipulated

pevriod.

ﬁnﬁ. Faor that the respondents have acted illegally in
got granting her the benefit of 1998 and 1993 schemes
although she works throughout the year unlike the seasonal
warkers  and  more so when %uch hernefit has been withdrawn
from her. The respondents instead of delaving the matter for
ore  reason  and  another  ought to have implemented the
judgmert  {(Annexure—1) by gr&nting her the beneftit of 1988

and 1994 scheme.

S.4. For that the Respondents have violated the
Eudgment passed by the Hon'ble Tribunal in not granting her
the benefit of the schemes of 1988 and 1993 and a3  such
@pﬁrmpriate contempt proceeding need be issued against  the
respondents  for their willful  and deliberate violation of

pha gaid judgment and to punish them severely.

F3.89. For that the respondents have acted contrary
to the provisions contained in various guidelines issued by

the Govt. of "India in denying the said benefit of the
schemes  of 1988 and 1993 to the present applicant and as
such appropriate direction need be issued to the respondents
fur granting her all the permissible benefit of the said

schemes  with retrospective and to regularise his service,

’ 8%



h

from the date when she Dbecame gligible with all

&amgequemtial service henefits etc.
i
Ii

Habo Far that in any view of the maltter the impugned

act%on af the respondents are not sustainable in the eye of

] 4 : .
law, and liable to be set aside and guashed.
i The applicant craves leave af the Hon'ble Tribunal

: :

o | advance moare grounds both legal as well as factual at
/|

thel time of hearing of the case.

&.RETAILE OF  REMEDIES EXHALSTED:

That the applicant declares that he has exhausted
|

‘all the remedies’ available to her and there 195 no

|
alternative remedy available to her.

?.YMQTTERS NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

L COURT s

The applicant further declares that she has not
f{lﬁﬂ praviously any application, writ pebtition or suit
r@hardimg the - grievances in respect  of whiich this
a&pliﬂ&timn iw  made hefore any qther caurt or  any oather
Bench  of the Trihunal or any other authority nor  &ny such

application , writ petition or suit is pending before any of
1

them.

!

@ Under the facts and circunstances stated abhove,

fhe applicant most respectfully prayed that the instant
i
ﬁppljaaﬁimm he admitted records be called for and after

i . , ,
hearing the parties on the cause or causes that may be shown
and on perusszl of records, be grant the following reliefs to

;hﬁ applicant:-

[
i
1
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Hala To direct the Hespondents to extemd all the
benefits of 1988 and 1993% scheme to ﬁhe present applicant
with retrospective effect, with all consequential service
benefits including arvear salary and seniority etc. and to
regularise her service as p@w.th@ direction contained in the
Annexure~1  judgment, with retrospective effect, i.e. From
the date when éh@ became eligible, with all conseguential

service benefits etbo.

H.2, To draw up contempt proceeding against the
respondents  for their willful and deliberate viclation of
the judgment and order dated 28,.4.94 passed in RA No. 13/93

and to punish them severely for such action.

8.5, Cost of the application.
8.4, Any other relief/reliefs to which the applicant is

entitled to under the facts and circumstances of the case

and deemed fit and proper.

F. INTERIM ORDER PRAYED FOR:

| Pending disposal of this application the applicant
ﬁray% for an interim order directing the respondents not  to
6i5charge her from her present employment and to allow her

to continue in her service.

l;lsa L A A L A R A I A I A T Y R R R R T

11. PARTICULARS OF THE I.P.0.:

1. 1.P.0. No. €[ Lge Foo..

2. Date : \ ( .
j_ '1; 0 7
S Payable at : Buwahati.

12, LIBT OF ENCLOSURES:

As stated in the Index.

\e A
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VERIFICATION
'} Iy HMisz Anima Talukdar, sasged about 37 YEETH,y

daughter of Late Tapan Talukdar, working as Casual Worker,

und@r the Middle Brahmapultra Division, Guuahati, o hereby
ﬁmiﬁmnly affirm and verify that the statements made in .
g:«-ar*ggw;g:.«haa ) .7.&\2&1.‘\."2:) .\4’,6}, \16\}({»‘_?) Q‘ . E’R’ ‘& 2). “e are
ﬁrﬁ# Lo my knowledge and those matle in
paragraphs .L\.N A 1‘5’“ . 1’\n P{-)\g ” (hvl*% fa\i ;:"Zlm?/ﬁ rue to my  legal

adgﬁme an d the rest are my humble submission before the
Hmathlm Tribunal . 1 hava'nmt suppressed &ny material facts
mfdth& CREES .

1 And T mi@n' e this  the Verification on  this

thé 2gjmday of .:Eﬁﬁ%~mf Eﬁqg;

(Mt Amdea wama

Signature. '
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUUAHAT I BENCH o
Revieu Appliéatiﬁn ND.‘13 of 1993
Date of deqision: This the 28th day of juqé 1995'.
on'ble Justice Shri S, Haque, Viceéthairﬁ?n o R

on'ble Shri G.L, Sanglyina, Membar (Admi?%?tfafive),
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Smt Anima. Ta]uvdar has Filed this Revieuw Applica~

tign praying to convert the oLdax dated 16, 11.1993 of
0.A.N0,201/93 into a direction to regularise hef‘serVica
in Group ‘D' post on the ground that ther-elavant office'
msmorandum/circulaxe concerhiﬁg regulariSatidn of services.
ofl casual employses could not be placed before the

T +ibunal on 16.11.1993. Copiéé of the office memo randum

N R e R B R

T R SR L VA SO v 3
o - FR R T I R o - t

nave paan aﬁﬁ8x8§‘§an wg o
rdspondents resisted the prayer for revieu by filing
vpitten obJBction stating that the appllcant becams a
rot renched vorkexn and can gset reappojntment in order of

éeriality/preference'in the retrnehed UOTkBES.liSta

3 The spplicant uas:serving as Work Charge‘Khalasi'
La%ual Workst) in the Central Vater Commission, Middle
xahmaputra Djvision, Guwshati since 1984, The last

ppointment osdexr under M rma randum NoGNQD/uc/ESTTmza(A)/

SWANEIIEYS dated A5 1993 tndiceted that the nppointmant

as adhoc and would nol. contlinua Ly i 1u.lu.1uu5.
herafars, she filed that application(0.A Nog201/93) for
regularisation of service, Assuming the appllCant to be a
robeonchod umploygu, tha Tribunal w\do order dated
16,11.,1993 disposed of 0.A.No.201/93 directing the respond=
ants to consider her appointment égainst available vacancy

in order of seriality of retrenched persons 1ist,

3. Lgarned counsel Mr B.K, Sharma on behalf of the

applicant submits that she had acquiredvtemporary status

'h;:by ssrv1ng for 240 days priorx to .7¢6«1988 in one y®ear

REIRNY

g thersafter also shs served in succassive years

»o\

| e WY

11

i ety i g

@i&iiar&y and thersby becams eligible for regularisation

U 15 / : | A
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ih Group 'D' post. Relevant office memo: andum/cxrculars | o

have bean roferced to in v support of his eubmisaiona@

Lbarned St. C.6.5.C, Mr S Ali subnits that'she was not i

| ' sligible For reagularisation and can only be considered
for reengagemant in order of prefersnce in the retrenched-
uorkers list. The policies in the office memorandun/

Circulars referred to in this case have hot been disputedo ;

4, The office memorandum No. 49014/4/90-Estt(C) dated

=

ew Delhi the B.4,1991 of the Government of Indla, Ministry

of Paersonnel, Public Grlevances and Pensxon relates to

a3

egularlsatlon of Serv1ces of Casual Ucrkers in Group 'O

{ posts - Relaxation of Employmant Exchange Procedure and

‘ , Upper Age limit, This has zeferred to 0.m, No a9014/a/77«

‘ Estt(C)'datad 21.,3.1979 and further expresssd that the
pravious pOllClGS u1th regard to engagements, remuneratlon
and regularisation of Casual dorkars in Central Govsrnment
ODffices have been:.reviewed from time to time and detailed
guidelinas in thase mattera were issued vids oFF;ce ’

memo randum No 4901&/2/86mﬂstt(0) dated 7 6o 19880 It also
contained that in view of the fact that the Casual Employees
belong to ths economically weaker ssotions of tha socxaty
and tsrmiﬁatlon of their services would naturally cause
undue hardship and therefors, as a ons time measure it was
dec;ded that casual workers recruited bafore Ta 6.1988 and .

f ' Wwho are in service on the date of issus of these instruce

t tions may be considered for regular appointmsnt to Group 'D°
‘ | post, in termms of gensral instructions, even if they ars
recruitéd otﬁeruise than through the Employmént Exchange

\Jﬁ:gnd had crossed upper age limit prBsCribed for the post,

)
\,.A

p oviged that they are otharulss eligible for raegular
[
féa@po;ntmant in all other aspects, It was further xaiterated

- M / o . fo thateswo
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that recruitment of casual workars in Eenﬁral Goverhmant

off;ces ars to be regulated strictly in accordance with

the guidelines contained in the uwpar*ﬂent s 0 M e NDQAQDlﬁfé;
aamastt(c) dated 7.6.1988

5 1t was Further notified u;de office mamofandum ‘
No.51016/2/90nEstt(C) dated New Delhi the 109+ 1993 that

t

he policy under 0.M, dated 7.6,1988 had Furthsr been
ravieved in the 1ight of the judgment of C.A Te, New BDelhi

dted 16.2,1990, uherein it was decided that while the

a.
)

existing guidelines in 0.Me. dated 7.6,1988 may contlnue to
bs follouwed, the grant oF Lsmporary status to the casual
enployees who are presently employed. and have: rendered onse
year:af contlnuous service in Central dovernmant officas

excluding Telerom, Posts and Railways) may be regulated

—

o

y the scheme, namely, iCasual lLaboursrs (Grant of
Temporaryfﬁtatus of Regulatign;,ﬁcheme)df Govg;nmant of
India 1993' of the department.of Parsonnal'énd Training
dhich ceme into force with effect from 1.9 1993. It was

s paci fically mentioned in the 0.M. dated 10,9,1993
.(para‘L} P I S LT ¢“5“~~f?y 1A Gomy e Ahah
recruitment of casual uorkers 15 done- 1n accordance with
the guidelines undsr U, M. datad T» 6@1988. In Clauses 4(1)

nd 4(11) of the Schems 1993 provide that temporary status

umu]d be coanferred on all casual lebourers who are in
.employment on 10.9.,1993 and who have rendered a continuous
, serv;ca on. atleast one yeart; 1.8 engaged For atlaast 240

8 o ) iffi"’{; %g? ‘?’
days (206 days for offices obs rvin'

ey that such acquirsment of temporary status would ba uithout

T IR

5%ﬁ?srence to the creatlon/avallability of raegular Group 0’
vnuui”, Fhis iqu}Hu'iHHN i e By i 160 hAvn sanfaread/

declaradeeee
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dTJClaI‘Bd LhB right and Pri\fileges/benefits to the casual V. . \

uorkeré including ', the procedurs. of ragulariaation in

Gfoup D' posts., ALlL leiCLBs/pr0V1510n5 in the casual - %

labourers @cheme of 1993 ar@ in addltion to the gun,deln.nafz.'= -
{n 0.M. dated 7.6+1988, o vgugf . \

6. The applicant, Smt A. Talukdar did serve undaT.

the respondents in the Central Water COmmiséioh; Middle

 Bpahmaputra Dlvlsmny Guwahati sinca 198& and her pefiodé | ' i

(days) of service in every year are as.under:

1984 : 294 days 1989 - 390 days ?
1985 ~ 1986 ¢ 245 days 1990 - 340 days

1987 e '330 days | 1991 - 330 days; |
1988 ¢ 240 days’ |

In 1992 and 1993 alsc she sarved similarly uhder the

respondents. But the appalntlng authority maﬂa artificial

breaks in her service perlods in order to dellnk continuity

of service to her disadvantage., Such breaks cannot be

gncoutaged, because it will be to the disaduantaga of a

casual labourer in serv;ce and may défeat hls/her right

" and privilegs including right of regular;sation in sarvica

granted by the office memorandum/circulars issued by the
Csntral Government from time to time for ' prdtection and
privileges for casual labouraxs. Ueg treat her entire service
period as in continuity in sachyear in order tocconfer
temporary status to her. Shs had worked for 2&0 days in a
ysar prior to 7.6,1988 and thersafter also she uorked.
gimilarly in successive ysars and thereby acquired temporarty
statué, She bacahe eligible for regularlsatlon in tarms of

0.M, dated 10.9. 1993 /Schema 1993 referred to above. She wae
!

I ’* ‘:\ M- z P 7/;
‘ V“- ' {”ﬁ@\?ot retrenchad emplmymm 08 alasned by tho rnapgndantsQ This

«4{ ing the position, our oxdar dated 16 11,1993 deservas to
» o1 .
6% revieveds
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T The order dated 4.9,1993 of the respondents
terminating service of the applicant From 16.10,1993 was
arbitrary and bad in law becaut® the applicant had already
acquired temparary status, Again the office memorandum

No. NBD/‘JC-—Estt-Zl&/g'_’)aGMﬁ-a? dated 16.10.1993 issuead by
the Executive Enginser (respondant Nol3) terminating her
sepuice uith effect from 16,10, 1993 (AN) was bad in law.
However, the Executive Engineer (respondent No.3) again
appointed the applicant, - Smt A..Talukdar as Work Charge
Sgasonal Khalasi vide memorandum No.NBD/UC/Estt-ZQ(A)/Qal
542-51 dated 9.5.1994. presently the applicant is serving
pursuant to this appointmant.:fhe arbiteary and illegal
termination of service orders dated a.9,1993 and 16,11,1993
refeered ta sbove were 1iable to bs quashed. But, no
specific order of thlS nature is nou reqeired in vieuw of .
har appointment in the servxce uide M emo randum No.héDAJC/'

Estt—za(ﬂ)/9&/2542~ 51 dated 9.5.1994..

8. This Review Applicetion is alloued. The judgment/
ordar dated 16,11,1893 in 0,A.N0.201/93 is hareby revieuwed

and the Tollouing directions 818 made:

The prespondents are directed not to terminata the
‘services of the applicant, Smt Anima Talukdar in future
and shall regularise her service in Group 'D' post in terms

of 0.M. dated 10.9,1993/Cesual Labourers Scheme 1993.

9. We make no order as to costs. |
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S of’ the perties submxt to di'“'seaof%§?f i
" these ‘L uo cases with simila ‘Aect1—3 B
ona dated 16.11.1993 4n 0.A. 20 /93.,; 1
1. A .Both the appllcants uorkad,as 5
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T P& 1 wo; nder,th -
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partiea and;con idaring the:facts

4

' 77 and cfroumetanced -Ancluding the repre-|

‘aentahion "dated 14.2. 92 of the appli-

7@j2@§§ff',"  Upon hearxng the counsel or*ﬁﬁéif1\

"cants,wuewaf“"iﬁ}heﬁrespondents:tov' 

appoint both the applicanta as Khalasi B
against available vacancies, and in 1
abgence of available regular vacancies Y
R MVﬂllnhl]i\Y of auch vacancy, i

Llie iwguundmn‘m alha L appaind LA um HH J

oy ﬂj’” Yaplewes by Lhoe sesanml o aiviod, .

Both the applic ationa are diapa- "

aed p? uith the above directione. :

Intimate all concerned. ;
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VICE CHAIRMAN \
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CENTRAL ADMINISTRATIVE TRIBUNAL ,GUJAHATI BENCH

Revieu Application No.15 of 1994 (0.A.248/93)

Md Babul All - .
- '\Is'.-
Union of India & Ors. .

. Applicant

. -Respondents.

Revieu Application No.15 of 1994 (0,A.2497/93)

Md Aiubuddin Ahmed .
-~ Vs ~ .
Union of India & Ors. e

. Applicant

Respondents.

Revieu Application No.3 of 1994 (0.A.248/93)

Unioﬁ of India & Ors. N
- Vg -

- d Babul Al .

Applicants.

. Rpspondent.

Review Application No. 4 of 1994 (0.A.249/93)

Union of India & Orse.
- Vg ~
nd Aiubuddin Ahmed

Date of Order ¢ This the 28th Day of ]une,

—— NN TN AT TN N

Jjustice Shri §S. Haque, Vige-~Chairman

Shri G.L. Sanglyine, Member (Administrative)

nd ‘Babul Ali and Md Aiubuddin Ahmed

Gy Advocate Shri B.K.Sharma & B. Mehta.

Union of Indis & Ors.

By Advocate Shri S.ALL. 5r.C-G.5.C.

(\‘"

Applicants.

Respondent .

1994,
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were adhoc nd would not LontJnue beyond 15,10.93.

by serving for 240 days prior to 7.6.1988 in aneg year

HAQUE J

B R N ]

M, Babul Ali and fd. Aiubuddin Ahmed have Filed
the Review Applications No.15/9¢4 and 16/94 rsapeciluely
praying to convert tho common direction datcd 7 12 93 in
OQH&ZAB and 249 of 1993 into a direction on respondents
to .regularise their services invCroupvb posts on the

ground that the relevant office memorandum/circulars

concerning regularisa%ion of services of casual employess
could not be blaced before the Tribunal 00'75129935 On
the other hand, the respoﬁdeﬁ{s.have also filed Revieu
Applications No.3/9¢ and No.4/94 praying to convert the
common directiocns dated 7.12.93 into @ direction for
engaging the two applicants as retrenched casual emplﬁye@s

in order of preference in the retrenched vorkers list.

2 The two applicants were serving as Work Charge

Khalasi {Casual Worker) in the Centrel Water Commission;
Middle Brahmaputra Division, Guuwahati since 1982 and 1983

respectively. Their last appointment orders uwere undsr

femorandum No,MBD/WC/ESTsza(A)/93/4266~7O dated 25.6.93
and Memarandum No.MBD/WC/ESTT - 264(A )/9%/3065 -90 dated

3,5,.93 respectively 1ndlcatlng that their app01ntmento

Therefore, they filed the applications MNo.U. A.,240 and 248 of
1983 for regﬁlari sation or services. The Tribunal directed
the respondents vide comaan order dated 7;12033 to appoint
both the applicants as . Khalasi (Cagual‘uofknr) against

3vn1]nh1n vnunnrios,

. Laarned counsel Mr BsKa, 5haxmn on behalf of the

f ]

applicants submit that they had acquired temporary status

and thersafter also they served in successive years

)




- L
- _— AR
= ’ ' 4 T
=z \ R 8
- , R
C e~ , oo e ! .
™ ‘\) . . R .
- LA S
¢ \ e bl
! O
A . [ ]
=~ " - ' B . P
, S
- " |'
i 1 t L] e . y . P
. 7 | el R
. ¥ B ) e '
’ . ' J W I
: . . A ' S
I 1. _— » ’ , A
[T
A

similarly and thereby b:.cma' -aﬁ-)l” for. reg laLiaot om0 Lt

'in Group ‘0! post. Relevart OFF! 2 m'mcro“dUM/Cl CU] T‘jﬁ |
. i ) ' : !',.1 . ,»; st . \ '_ A . "“ “ .'? ; } KICERE) R l( "‘ "-' o
e . have been ref-=rred %o’ in support‘c? Ris- subimis sions,. A T
. ’ . » o '~|_:' . s ’ L, e ‘.‘,- . . A ! |

Learned 5¢.C.G.5.C Fir S Mt submits that they were not . . R
s L T TR T R
ligible for regnlarl aulon and can only be considdraed = R
for reeng?2 Qenent in order of prefersrn- in thp retrerch ed - '“"”ﬁ"ﬁ
e s SERNE

. A i ".w\“l":r';i-"
uoxk@rs list. The pOll i2s in the offide mpmomandbm/

€ s L . T -
o vet " 4

circulars referred. to 10 this caée'haﬁe nd%lb@eh dlsputed-

4. The office memorandum No.49014/4/90-Estt(C) dated = |

Nou Delhi the 8,4.1991 of the Governmentiof India, Ministry ; --iii

of Personnel, Public Crievaﬁce3'ahd Pegéégﬁlfelaﬁés}ta R

) Regularisation of Sgrvices of Casual UOrkeré'ih ﬁroup YD‘ '..';'Lga
sosts ~ Pclaxatlon of EmploymenL ‘xehange Procpdure and f'f;;'] '&?

Unper Age J.lmlt Th*s has referred to 0, M. NOQAQUM/A/??“ ' o 1

lCatt( ) dat ed ?1 J. 1979 and Further oxprassed that' the | : :’Y{

previnus po])Clcs u1th reqard to enqaqcments, remuneration :'%

. a%d regularlsaulon‘or Casual Workers in Central Government .“_¥, 3}%
Offices have been roviswed from time to time and detailed *"%ig

~guidelines in thesa matters were issued vide OFFiCe o ‘_;'4

‘ . memorandum No,a9014/7/8 mESLL(C) dated 7.6.1988. 1L aleo S }I:
contained thet in vieu oF the fagt LhaL ‘the Casual Employeas ,ﬁi§!

belong to ‘the economically weaker sections of the society

and tcrmlnatnon of Lhelr services would’ naturally cause : : V
- Co
- undue hardshlp anc therefore, as a ohe time measure it was ;[

: ' ’ V 3

euxded t hat- casuaA wortkers reLIULted befcre 7.6.,19088 and - \ﬁ

. "uho are in service on the date of issue of these instructiona i
{ | i

A _ i - oty h

1 ay be LUHbldC‘“ ‘gr rogulay eppointmont to Growp D |

¥

N

‘ H

. - l'i

' : Lh

Contdeeoa/" ) A h

.. Mf.f_) O ll‘
! L‘\ﬁi‘w" 5 ,

: : Ayt vt s
N ] N SR IS E '
1,. . Rt
i ) \J\)ocmﬂ . ‘ IR 3[
fefang 2 : . ERRIARS I
[T TR . Y i
et T . ’ ' ‘ ,.,ﬁu m,, ar'aw»w,’kﬁ | “
"?;‘ Skt gt 26 s ' T ! y ‘ ‘-%
";gﬂﬁﬁgﬂﬁﬁg“““ffﬁf- . R T ﬁa):"VLbﬂ**‘ N

T e d ey~ %kA;ﬁ i



»“'
b

O

\ .
it t 1 '

1 . N B e A e

post, in terms of genexal instructions, even if they are .
recru1ted OtherUlae than through the. Employmcnt Exchange i‘
j .

and had CrOSaBd upper age limit prescrlbed for the post,

provided that they are otheru1se BllOlble For regular

appointmant in all other‘aspects. It was rurthrr r91terated'

that recruitment of casual workers in Central GOVernmenL'

(

. offices are to be_regulated,strictly in accordance with

. /
the quidelines contained in the department's 0.M,No 49014/

2/86-Estt(C) dated 7.6.1988.
5. 1t was. further notified vide oFrlce memorandum'
No.51016/2/90-Estt(C) dated Neu Delhi the'10.9.1993 that

the policy under 0.M, dated 7.6.,1988 had further been

revieued in the light of the judgment of C.A. T.,Neu Pﬁtfi‘~

dated 15.2.1990, wherein it was decided that while tisz

-t Fo o

ul

existing guidelines in 0.M, dated 7.6. 1988 may coptl

be Folloued, the oran* of temporary atatus Lo Lhe cEsuE L

employees who are prnsently employed and have rcnd T3L

year of contlnuous service in Central Governnent pffices

(excluding Tglecom, Posts and Railuay) may be. regulated
by the scheme, namely, 'Casual Labourers (Grant oFb
Temporary Status of Regulation Scheme) of Govarnment af

India 1993' of the dcpartmunt of Personnel and Tralnlng

which came into force .with efrect from 1. 9 1995. It was .

:‘ixf”j:“”ﬂy “t”ﬁi““?d ta the 9.0 dat ed 10»951993

L}

(para 2) that the appolntlng authortity should Gl . -

recruitment of casual uorkers is done in acoordance with

the guidelines under 0.0, dated 7.6,1988. 1n Clauges 4(1)

and 4(11) of the Scheme 1993 provide thau temporary ! statua‘

would be conferred on ull casual labourers uho are 1n

gmploymcnt on 10 g.

‘n\‘." .
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199J and who have rendered a continuous f' e
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as under 3 . & -
Md, Babul Ali o , Md . Aluhuddln Ahmed
1982 to 1986 - 154 days each year. ;1983 to 87 - 154 days each.
: o R L. ves

1987 - 340 days . - 1988', - 2264 days
1988 . - 360 days 1989 1 - 319 days [
1989 319 gaye. L. qes” Y 2id4n days.
1990 - 340 days - 1991gﬁi_<¢“5,;30 dey;

1991 ~ 330 days. ..y ,f.*,,.auhggwggﬁi~ o

e e it . . . H . ¥
. !

. reference to the creatlon/avallablllty of regular Group 'D'

LY e e . N = ."; o X s

service on afleast one year,vl.e engaged For atleaat 240

day (206 days For offlces obsorv1ﬂg 5 days weck), and

I'f-'l Wb
d w

Lhat such BCquerent oF temporary status uould ba ulthout

2 P ’v'."
pOatS- The 1nstructions in’ the Schema 1993 have conFerred/

R b :'. - .'.‘ ‘,_ e

e P
AN AR A

declared the rlaht and pr1v1leqes/b9nef1ts to the casual
= W i PREE e ven e
uorkers 1ncluded 1n the procedure of regularlsatlon 1n

. . i’ i

Group '0' posts. All pollcles/prov151ono in the casual
labourers Scheme of 1993_are in addition to-the guxdellnes'

in 0.M, dated 7.6.1988,

.

6. The applicants md. Babul All and MdL Aiubuddih

3

Ahmed did.serve under the rBSpondents in. the Central Uater

I R A j'

Commission, Middle Brahmaputra DlulSIOn, Guuahatl since

1984 and their periodﬁ,(days) of- serVLCe 1n evFry ypar are

In 1992 and 1993 also they served similarly. umder the

respondents. But ‘the appolntlng authorlty mado artirlclal

»

breaks in their service. periods in order to dGllﬂk

continuity of

cannot be encouraged, becauqe it will be to the dlsadvantage

crvice and may dafeat their right
|

ularisation'in service

or g casual labourer in se

and privilege 1nclud1ng .right of reg

sued by the

”8 anted by the Frlce memdxgndum/circulars i

gy

service to their'disaduantage.,Such breaks .
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r,. .-
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confer temporary sLaLus to Lhem, Thoy had uorked for 260

Lemporary stwtus They became ellglble For regularlsatlon

LR P S IR S

f/ .
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Cootral Government From time to time for protection and
pr1v1legps For casual la IbOUTEeTS « Ve treat LhElT entiro*'

service . pPTlOd as in- contlnu1ty in. each yaar in. order to

days in a year prior to 7 6 1988 and thereartor ‘also Lhey

worked similarly in ‘guccessive years and theroby acquxred T

in terms or D M. dated 10 9 1993/Scheme i99 raFerred to T
0 LT
above. Thoy were not retranched empJoyeos as clalmed by the o

respondents. This being the p0f1tlon, ouT order dated
7.12. 93 deserves to be revmeued.' S
7. The ordero dated 25.6. 93 and 3 5 93 of the respon«

dcnts termlnatlng the serulces of the applicants id Babul .

Ali ond Nd Alubuddln Rhmed bcyond WS 10 93.j
and bad in lau because they had already achlred temporary N
statusq HoueVEr; the EXECUthB anlneer (rESpondant No,3)

agaln anpointod Mg Babul ﬂlj and Md Aiubuddin Rhmod vxde :f7f5§f

Memorandum NO MBD/uC/ESTT 2a(A)/94/26ao aso dated 11 5. 9a and ' ;

Memo randum No.mao/uc/za( A)/94/2484-97 dated 4.5.,96 8s Uork :

Charge Seasonal Khalasi and presently Lhey are sarvxog as

suoh, The arbitrary and illegal termination of service-orders

datod 25.6. 93 and 3 5 93 1n respoct OF both tho anpllcants R
rererred to abOVC were llable to be quashedauBuL, el
order of this nature is now r@quxred in vnou or thair
appointment in the services vide,Nemorandum dated 11.5.94

and 4.5.9¢ referred to above.

8. These two Revieu Applications No.15/9¢4 and 16/94
are alloued. The common judgmant/order gat ed 7.12.93A1n
0.A.Np.248 and 249 of 1993 are horeby reviewed and the

Foliom;ng directions are made - : ' , A )




- T i :2{@2

. The respondents are directed not to terminate the.

ccrvices of the applicants Md Babul Ali and Md Aiubuddin -

Ahmed in future and shall rogularise their oervices in

Group '0' posts in terms of 0.1, dated 10.9.1993/Casual’

Labourers Scheme 1993,

9. Conscguentlys the Review Appliqations No.3/94 and

4/94 preferred by the respondents are dismissed.
10 We make no order as to costo.

11 1nform all concerned.

Sd/ HAQUE
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Subject ¢ 1 cerutneut ol cnsual workers and persons of dally wages -

i
7 eview ol policy.

‘Tue policy regarding engagement of cpsuel workers in Central Govermment
offices has been reviewed by Government keeping in <iew the judgement of
the Supree Court delivered on the 17th January, 1986 in the ¥¥rit Petition
liled by Shri Suriuder Singh and others vs. Union of India and it has been
decided to lay down the following guldelines In the maiter of recrulinent of
casual wworkers on dally wage basis:-

{)  Persons on dally wages should not be recruited for work of regular
natuare. ‘

i) Recruitment of daily wagers may be made only for work which is of
casual or seasonal or fatermitient nature or for sworl which Is not of full time
nature, for whick regular posts cannot be created.

It) Ik work presently belng done by regular staff should be renssessed by
{he administrative Departments concerned for output and productlyity s that
{he work being doue by the casunl viorkers could be eutrusted to the regular
eanployecs. The Departments nay also review the nonms of staff for regular
work aud take steps (o get them revised, if considered necessary.

fv) Where the nature of viork entrusted to the casual workers and regular
enuployees 15 the same, the casual workers 1y e puld at the rote of 1/30th
of the pay at the mininum of the relevant pay scale plus dearncss allownnce
for worl: of 8 bours a day.
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Union Territory
Wages Aoty 1945, Hovwever,
al a higher rate, the practice
Tinancial Adviser. ‘ B

w_i)‘Thc casual workers may be
continuous work. ’

}

on which, {hey actually pecform duty under the Government with 2

yroekly 6E0.us, mentioned at (vi)
paid for a
workers,

ERd i

Siy i
where it s

LR

i), Where work, of more
year bui each type
multifunctional post may

While” constdering

poois work done by ® casunl werkey in diff
woiih. doae by @ regular employee,
pRinimury wages notificd by the Miuistry
. Administration, whichever is hilghery
i & Department is aleeady paying
could be continued with the approval of ils

vii), The payment (o the casual workers may be restricted only
National Jioliday, if it

not possible 10 entrust all the iteras of work now
being handled by the casual workers to the
‘reg\.ﬂur’:,}‘)p§i’s may, he created to the barest minimum necessary,
copcurreace af the Ministry of Finance. - ‘

{han one type ls to be
of worl does not Justily a separnte regular employec, #
be created
the concurrence of the Ministry of Flnance.

, The _x:ggularisatlon of the services of the casunl workers will continue to
1f,os:§.:1'x|x:g1‘;l)y'.thc instructlons issued by this Department in this vegard. -
such rcgu\nrisntlon,

relazation lu the upper age “hmit only If at the time o nltial pecrudtinent as
a casaal worker, he had not crossed the upper agc fimit for the relevant post.

crent from the
{he casual worker ry be puld ouly the
of Labour or the State Government/
us per the Minlmu
daily wopes

given one paid weekly off after six days of

to the days
paid
in addition, be
for the casual

above. They will, however,
falls on a working day

existing regular staff, additional
with the
pcrfomlcd thiroughout the
for haodling thost

items of work with

3

a casual worker may he plven
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Foch it il ,
0. acuaent wants (o aake any departure from the shove Lu\dcl'n‘('s, Lofnthe ' E
da ke ohmh the priov concurrence of the Mmistrv of Finance ana the t Subordh ; ‘
J .
evtinent of ersounel nod Tralning. All fhe ;\dnnnl'h.\mc Mimrhm/ in the prn . \
e
a review of appoimmuu of caguul workers Inthe ., 11115 })Lp‘ .J ‘ ‘
. !
: : I
4

he end of the : .,‘5 TR ;',.3 Y

;wtt , should undc;hke
203 By e

(fices under thele control on @ tlm«. bound basis so th'\t at t

re achieved:-

abs
p(‘&bCl’lDCd period, the following targets a
_ v Deptts
L workem b '
L t t»‘ lh

s Shreviews exq “
™ ¥
LR nomin,ate‘rj:}
o %‘t’»casuul )w i ‘i\

“."’1 whethcrr RN
< H‘uv'.El i
|

2 4l cligible casual workers are adjusied against regular jiosts o the extent,

such regular posts are justified.

not covered by (a) above and whose
aud s in accordance 'with the |
~’”‘Mcmomu |

M"
P.
gi

i
Na—

st of the casual workers

L) The re
idered absolutely necessary
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¢) The remalning casual workers not covered by (a) and (b) nbove are

. . . '

msah'ugcd from ser\ice. L

[h“ follnm 1g time limit for comp\ct'\ng the review has peen preseribed in
o oyt v ,

respect of the various Munstnes/ Deptis.:-

a) Mlmstr) of Raflways b2 Y eArs
b) Dcpnmnnnt of Posts, Department of * 1 Year”
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ek, om sioulb o Woa quanierdy stafement fndicativg the progres
2F the e i wespeet of the Ministey (Propec) and all Atlached/
Subordi1ate offices under them to the Department of Fersonnel and Trainlog
it the proferma attached. The fivst quarterly feturn should be furnished to

this Departient by the 10th October, 1988,

~ 3. Dy strict’und meticulous observance of the guidelines by all Ministries/
Y Dentty, it should be ensured that there Is no more cogagement of casusl

AR i.—: . <Y o 5 . : . L
4 Ministry of Finance etc. are requested to bring the contents of this Office”

workers for attending to work of a regular nature, particulurly after the
review eavisaged above is duly completed. Each Head of Offlce should also
pominate an officer who would scrutinise the engagement of each and every

“castal avorker and the job for which he is being employed to determine

whether the work Is of casual nature or not, \
T AR U ST IV S ‘ o

{ Memorandum' to 'the notice of all the appointing authorities under their
- respective administrative control for strict observance. Coses of negligence ln

‘the matter of implementing these guldelines should be viewed very serlously -

and brought to the notice of the appropriate authorities for taking prompt

"+ ~aud suilable action against the detaulters.
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Subject.: Grant of temporary status and re

Raj Kamal & Others Vs UQOI

s

The guldelines tn the matter of recruitment of persons on daily-wage basis o .
Central Govermment offices were Issued vide this Department’s OM No. .

49014/2/86-Estt.(C) dated 7.6.88. The policy has further been reviewed In the
light of the judgament of the CAT, Principal Bench, New Delhi delivered on
16.2.90 In the wrlt petition filed by Shrl Raj Kamal and Others Vs, Unlon of
Indla and it has been declded that while the exlsting guldelines contyined in
OM dated 7.6.88 may continue to be followed, the grant of temporarvy status
to the casual employees, Who ure presently employed and have rendered one

"year of continuous service In Central Govertment uffices other than Deptt,

of Telecout, Posts and Railways may be regulated by the schewe a5
appended, ' '

2. Minlstry of Finance ctc. are requested to briong the scheme to the notlce
of appointing authoritles under their administrative control and ensure thet
recruitnent of casual employces s done in accordance with (hie guidellnes
contained in OM dated 7.6.88. Cases of negligence should he viewed seriously

aud brought to the notice of appropriate authorities for taking prowpt and
suituble action,

Sd/- Y.G. Parnnde
Director
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gularisation of casual workers -
Formulation of a scheme In_pursuance of the CAT, Principal

. Bench, New Delnt, Judgemeiif dated 16th Feb. 1990 In the case of
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APPENDIX

LX.&!A;}HMQULMMMLJMLX@MU e Casual_Jaboury o (Grant_of
I‘.cmmmm&tﬁ !.u&.;md.lﬁc:mﬂn(:L‘in!i.szz 1L Schemg

L Thls Schewe shall be called "Casual Labourers (Grant of Temporary
Status and Rcaulm'lsutlon) Scheme of Govermuent of Indin, 19930

2. Thig Scheme wil come into force w.e.f, 1;9.1993.

3. Thls Schieme Is applicable to casual labourers in employinent of (he .

M[nlst'rlcs/Dcpnrtmeuts of Government of India and thejr attached and
subordluate offlces, on the date of tssue of these orders. Put It shatl not be
applcableto casunl workers in Rallways, Department of Telecommunieation
and Department of Pos(s who alveady have thejr owa schiemes,

4, Terporary Status

)] 'I‘emporary status would he conl’ergggl o all easual labourers who
are In employment ou the date of Issye of thls OM angd who have
rendered a continuous service of gt least one Year, which means that

tiey must have been engaged for a perfod of at least 240 days (206
days in the case of offices observing 5 days week). .

li) Such_coufcrmcn( of temporary statys would be without reference to
the crenilon/avallabmty of regular Group D' posts,

) Conferment of temporary status on casuat labourer would not
Involve any change in his dutles and responsiblilties. The engagement
will he oa daily rates of Pay on need basls, He 1wy be deployed
‘auywhere within the recrultment unit/terrltorinl clrele o the basls
of avallabllity of work,
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Such casual labiourers who acquire temporary status will not,
]}mwevcr, be baought on to the permancnt establishment unless they
are sclected thiugh regular selection process for Giroup "D’ posts.

3.0 Tenporary stetug venid eatitle G cosunt whemor T S fajlowing
benelis:- :

, i)
:'jf.; 3
i)
'; iii)
'!
ivi

Wages at daily -ates with reference to the mintmun of the pay scale
for a corresponding regular Group "D’ official including DA, HRA
and CCA | o '

Benefits of Iner fivens ot the same rate as applicable to a Group D’
employee woulc be token tnto account for caleulating pro-ratn wages
for cvery one y2ar of service subject to performance omuty"for at
least 240 day; 206 dnys in administrative offices ybserving 3 days
week) In the vew from the date of confermenk of t2mporary status.
Leave entitletnint whl be en n urp—rﬁln basis at 1he rate of onc day
for every 10 duyg of tvork, casuai ov nny othier Xhuil of leave, except
maternity leave, villi ‘ot be admissible. 'They will also be allowed Lo

_carry fortvard the leave at thelt credit on their reg slarisation. They

will oot e 21 tltleq' to the beneflts of encasliment of leave on
termulnatha of wrvice for any 1eason or on thelr quitting service.

Maternit: legev : to Indy casunl labourers s admissible fo regular
Group ‘D’ emy loyees will be allowed,
Co “t

50% of the st vice  tendered wnder Temporary Status would be
counled for the purpose of retivénent ‘benelits after  their
" [ .I. . [

“regularlsition.
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vl)  After rendering three yum; continuous service after conferment o[ :

teinporary status, the casunl labourers w ould be trcated on par with : : '
~ temporary Group ’D’ employees for the purpose of contribution to ..

the General Provident Fund, and would also furtlier be ellglbile for
the grant of Festlval Advnnu/l‘lood Advance on the same ¢onditions

as are applicable to temporary Group ’D’ emmployees, provided they
furnlsh twoe sureties [xom pa 'mnrxeui Govt. Jvnnnts of thelr <

Departinent.
. . oy ¢ . ’ o
vil) Untll {hey are regularised, they would be entitled to Productivity
Linked Bonus/Ad-hoc honus only at the rates as appl!mbie to casual
labourers,

6. No benefits other than those specified above will be sidmL&slble_ to casual

Iabourers with temporary status, However, if any additional beneflts are
admlssible to casual workers working in Industrial establishments In view of
provisions of Industrial Disputes Act, they shall continue to be udmisslble to
such casual inbomus Co

7. Desplte conferment of temporary siatus, ithe services of n casual lnbourer
may be dispensed with by giving a notice of one month In writing. A casual
labourer with temporary status can also quit service by giviog-a written
notice of one month, The wages for the notlce perlod will be payable enly for
the days on which such casual worker Is engaged on work. '

8.  Erocedure for filllng un of Group "B’ posis.

) 'Two out of every three vacancles In Group 'D’ cadres in respective’
offices where the casual labourers have been working would be filled
up as per extant recrultment rules and lu nccordance with the
lnstructlons Issued by Department -of Personnel and Tralnlng fromn
amongst casval workers with temporary status. However, regular
Group 'D’ staff rendered surplus for any reason will bave prlor
clalm for absorption sgainst exlsting/future vacancles, In case of

42
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employees in Central Government offlces.,

, Miterate casyal labourers or (i1pse who fall te fulfil the minlmum
qualification prescribed for post, regularisation wil] be consldered
only agalnst those posts In respect of which terney o lnck  of
minhmum qualificatlon will not e A requisite qualification. They
would be allowed age relaxation equivalent to the period for which

they have warked contlmmusly,as casual lu’b,ou,xrér.

9. On regulavisation of casual worker with temporary stnins, no substitute
In lils place wi be appolnted as he was not holding any post. Violatlon of
this should be viewed viry seriously and attention of the appropriate
authorities should be drawn to such cases for suitable disciplmm*y action .
agalnst the officers Yiolating tliese instructions, ' o '

10, In E"uture; the gulcelines ag contalined In thls Department’s oM dated
7.6.88 should be follovsed strictly in the matter of engagement of casyal

. Department of Personnel ang Tralning will have the power to make
amendments or yelay iy of the provisions in the schenie that may be

considered necessary e time (o time,
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\xﬁ\ Nn.HﬂH/WU/HH!l“24Cﬂ)/QY/

Conlral Watar Lommigston
Midd e Beahmapytra Bivistan
Rattdarh Haoad .. Cuwaho t 1 =741007

lated: the 9 /.@ A997.

BFFTECE ORDER

ARY Ay B
fovernmenl of Indla {ji;7 7/S~;‘€5 C>

In aveacdance with Ninistry of Walar Rnﬁﬁurfén; Shean . Shakt - Bliawan,
Hew  Belhi’s (otler Mooy 345 Eatt. ] (Val 117 dated 3ﬂ.ﬁf@7:»¢ﬂmmun}unlnd vidn
Hador Secentary, Bst X0 oW 0, Now e lhifs taltor No A= L1019/ -9, Rafd. 11

G dated 30607, aw par e drective of the Chief Fndluaae) B, Tastn
Ceeweel Shillong battor No. 2C1Y 96~ il T6-07 doted 11,797 amd thn  Sujinrin-

Peadiog Enqlueer, (W[, linwalio bt Letiar No. A= [SH17 20360 W1 Estt. 11 1999
dated 10797, f{he carviee nf Miss Antma Talukdar daughtar of Late - lopal
B Tatukdar, who was sliptalated ne Seasonnl Khalas! ond here sovvice woer  condingod
Asodee the order of Hon'hie CAT, Guwahall Banche fluwshisl! dated HLE. 94 n B, o
Sul-ilivdston W 0L Guwsliat umler thts Bvisios uwdvhas‘rﬂndnfu& 5, mfnlmnmﬁ 0f
ER0 dnys continuons snevive fn lontral Waler Comutasion or such-Seasonal Khalas -
wha is endaged any 1ime diring the proceding one Year amd hove rendered o nlnimym
of 120 days continunne sorvien in Lhat Yanr sre covered under the schame  "firont,
af Teaorary Satus and Fodulorisatlon of Sessonal Khalast tn workchsrqed astoh-
Cishmen . of Cantrat Woter Commicsion P77 farmutated by the Ministey of Wolir
Kesonrees, Now Nelhi-vido No. 23295 Fsti. 1. The qrant of Tomporary Slatus  umlar
Fhe ahove “schema fs horahy conferced Lo Miss Anima Talukdar, Snasonol Khalog!)
with effect Crom 6. 1997 1p torms of CLW.C0 Loetler montdonad ahoie.

She  witl be notiilodl henal e as <iipslatod in thie ahova, schams.  Tha
Feems and cand i fons Governing hor seevice da TemPorary Siatus wlil bo os Par the
feovistons contained in the above schemn,

o
Ia ' R%
- ()f\ o~
) (L] .‘\7

C c??}"f”;;fao
EXHU”TLVE FN“]NEFR
Coiy for favanr of information Lo~ o _

[, The fhipf Hnﬂiunnr(HHN), Bonleal Watne Gomatonion Sewa Minwnds RUK Vagams -
Huw Tt} POt

KN e Chbet bgbonees oahaatin g (a - Hoenk Wnato,  Cantinl  Walare Lomumt wndan,
shet oy, I

3. e Snierintanding Engingnr, Hydeologicat Observation Clre bes [LW, (i, MNab i_n
Matior: Tanafiath, finwahati-24, : '

4. The Bxorutive Endinear, (1, Bivlston, CHC Dibrodaeh,
5. The Evarabiva Erittanee, L0 Hivtslon (W Iatpaigurt,
4 B T R e T N R TY P
‘. cecbian dleads HoBD Wvisian, W0, livwahat -1,
- o - e . . '
N Porson  convprnngd Phranah ALE., MR Sub-divistan, (W Cuwahoti. 3She s

dieectod Lo egbmit Lestimontals tn vespect of dote of hirth,  Fduentional
dualificat Yo and sialus ag 307 ST/ UG Hf applicabtn immadtately through
hee Sub-divicianal Officer.




No, MBD/G&U/LBLL SQ(C’Am /97/ ,_7// '(9 1 é\ , "I‘:"v.’l'.

Government of India 77/
\ e . Central Woler Commisslon
: . MiddlL Brahmaputra Divislon
Rajgarh Road, Guwahati~/81007

o Dated the b

OFr P ICT _-~ORDER

As per the dicection of the Dir@cror (FBLL)
,Minigtry of Water Resources, N@w Delhl vida Nca8/49/

.E:Q{TEBtt-Ig dc.24.11.97, the offic& order No;MBD/Ggu/ |
" Eptt-54(CAT)/97/6781-86 dt.9:10,97 imsued to Smt.Anima
Talukdar attached to M.B. Subwdivision,icwcg Gpwahati"

ls hereby wilithdrawn.

'\f\/\ L 'v,.
. a q 0 c q 7

., ( R.ATAM ‘);.
EXECUTIVE ENGINEER -~ . .

%

Lo The Sué@rintmﬁding: Engineer, nydruloglcal
. Obmervation '~Cirele, CWC, = Nabin Nagar,‘ jmnupaLh,:
- Guwahati-~24., |

2. The Dlirector (Estt), M»o&w;ns; New Delihl.

3. The Direotor (Estt) Central Watexn Cpmmiasiéni_mewff'

Delhi~66. R A
4, The hesistant Enginéer,';M.BaSudeivimion,  CWCp“
Guwahatl. ‘ S c -

5. Arocounts Branch, MBD, CWC, Guwahatd.

s

A" gmt.Anima Talukdar, through the A.E., MBSD, CWC,

Guwahatl.

4

7. Flle 24(A).

fr

@ﬁ@@%@%&

gggyaﬁcw@'

1j/} 1997,
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-~ ANNEXURE - §

PHONE.: 20799 . i

N
NG

o, A
r. GRAM @ ORECAST.

COVERHMENT OF TNDTA L U

CEHTRALW ATER COMMISSION B T

UFFER BRATMARPUPMRA DIVI SION o B

P.C. CENTRAL REVENUE BUILDING - f

DIBRUGARH 786003 ,

: {

i

NO L UBD /D /W =17 /97 / RN ~-j‘- ~RY Dated,Dibrugarh the o AV

. Ly
OFFICE  ORDER T
. . . ‘ - L if,

. ' ) - T RS S

. - 2n accordance with Ministry of:. Water Resources,. New -
Delbi's letter No,8/3/95-Egtt.I(Vol,TT) dAtd. 20.6,97 communicated |

vide uU,der Socretary, Egbt X 1T, CWC, New Dglhl's letter No,A-11013/ Vit
1=95,Eglt oX11/1096 dated 30.6,97. ad as per, directioh of Under ;. . . \E,
Secretary,ChC,New Dalhi*s letter Npoh=11019/1/95=Eat £, XII dated™ B o

1.10.97 and Snperintend fng Mg dnes s, f0 L Clra e, GRE  Tuwalinnd o i
LA R E A LR IO B L T S R AR [ 7FY O O AT FRIRTS G e I FVEed Dhas il dny |

Shvmeec b L Becrr ey opr gt lum’u's';.u\: vt e slgilluu.!-('q.:_nlz 1o lv:"":&‘”‘}.,i_'_
Flovesrs b ol Do Tk by shinsit w00 abannl e bivabos w1 GEEessl

om0 Gl verinonn) .

He will e entitled for the behefits as stipulated
in the scheme "Grant of Temporary Status and Rygularisation of
I T I A P B A TS BT . )
. ., . R T l.ché"
Cobe e proviasion contained In Lhe abuove schene.
' N
[
|
!.\g.l-lh‘ 2. ;
L st e
( Ravinder Singh
Executive Engineer
Q"
Copy to =
1. tha superintending Bngineer,Hydro logical Observation Circ le, :
CWC, Mabin Hagar, Janapath, Guwahat i~ 781024 for information.
2. The Assistant Epginecr,D(8)K Sub~D ivision,CwC ,Nagaon for
complisnce. Yhe person concern ney ke infprmed accomingly.
.3 M3, Adbuldin Sined, Segasonal W/ Kpalasl (Through A.E,,Nacgdon) .
o
4. Accounts Branch/DB/PF/Service Book .
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PHONE/FAX10373-20799

1 (@/ -

. e
GRAM: FORECASL : DIBRUGARI P

GOVERNMENT OF INDIA
CENTRAL. WATER COMMIBSION
UPPER BRAHNMAPUTRA DIVISION -
P.O.:CENTRAL REVENUE BUILDING * 5
DIBRUGARH~786 003

E T

- : . N ’ -
NO,UBD/Dib/WC~17/97/\&L)\w_ Dated, Dibrugarh the 27th Nov.1997.
. . . N\ \ .\‘)»,‘) . . N : S .
QFEFLCE ORDER
e ,ﬁa per Ehpl fdﬁﬁ@ﬂ&&@ﬁ“&f the Dixectof(ﬁéﬁt);fMiﬁistry'*j“u‘
of Water Resources, HNew Delhi_ vide UWNo. 8/49/97~E3£E@I taﬁa7  
24.11.97, the Office Order No. UBD/DLIB/WC-~17/97/8977-83 dated
6.10,97 issued to MdA. BAibuddin Ahmed attached  to " D(S)K
Sub-Divn.,CWC, Nagaon ie hereby withdrawn. B
f{ \1,7(
(RAVTNDPR SINGH)&/
EXECUTIVE. ENGINEER
v .rr\\f\n"
‘}« i
Copy tos B - o »_[.;>"'ﬂ,}¥ V.
1. 7The Superintending Englneer,, Hydrologlcal ~ Observation
Cclrcle,CWC,Wabin Nagar, Janapath,;uwahmtim781024@ ’ '
2. The Director(Bstt.), M.0.W.R., New Delhi.
3. The Director(Bstt.), Central Water Commlssion,New Delhi-66.
4. The Asctt.Dxecutlive Engineer,D(S}K gub-bive.,CHC,Nagaon,
‘k’ﬁﬁ Md, Ailbuddin Ahmed, (Through AEE, Ragaon ) ) T
- : oo =
.k N v
Pl b _),_. e ‘, ¢ 1\,, “ \V'r!l'fr‘un 1\ .
6. nCwOUPhﬁtUrln01/DrﬁWiﬁq Wbyl Vi DR
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o
PHANE NTL 450073 N1, A~15017/12(19) /E gtt-W/C/2002/ 1315
FAX NTI, 540841, Goyarnmant of Indis
Hydrnlogicel Cbeersvaetion Circlae
Cantral WUnter Commission
T Nabin Mager ¢ Jenapath
' LT gy ey Guwahati ( Assam : 789 024 )
7ot Ly
; ! Y | :
/< 'éﬂvyir VP ey Dated 04-6 /2002,
7 ,r" L L ’} (J(:j '\ \

R 1T AT o)
S\n J

~. {
§§@ &y ~ o |
N A Tha Executivn Enginear, o
) R Middln Brahmaputre Dlvigion, _ N
" Contrnl Uater Commisninn, ‘ .
Rojanrh Nond, Guusheti-781 007, j
:
’ . - o . "y
Subject 1= Regularisation of Service of Smt.Anime Talukdar, "
(§EEEEEEy Khalesi-regardina.
Rofarance:-Yaur laltar No.MBD/GAU/Eatt~T1/PF~1160/02/3160 i
duted 29,05.2002. A
i
In resprnse to the letter cited sbovs 1t is :%
fnt tmnted that the matter hns bsen discusnsd with CWC, ‘
puthnrity yhile ths undsreionsd uss on tour to New Delhi. S
The CWC(HQ) 1s provesning the cese. The concernsd incumbent E }
moy bg informed sccordinaly. ﬂ ‘
= |
‘ ( AJK. KHARYA ) -

A SUPERINTENDING ENGINEER

Fo MBD/Gau/Bstt-1T/PF-1168/2002/. 31 2223
Jovernment of Indla
Central Water Commiseion

Middle Brahmaputre Division ‘
- ; Rajgarh Road : s Quwahati-781007

Dated, the 3?7465/ /202,

Copy tog-

A The Asstt.Engineer, M.B,Sub-Division, CWC,Guwahati-3.
for information with reference to his lettier No.
MBSD/Gau/PF-102/2002/557-558 Dt. 16/5/2002,

2) Smt. Anima Talukdar, Khalasi through the Asstt,
Engineer, MGB,Sub»divlsion, CWC, Guwahati-3 for
information with reference to his representation

dt. 15/5/02, ¢
//)'/4/ |
e
( A.K,SRIVASTAVA ) '
EXECUTIVE ENGINFFR

Iittesiect 4

Advocairs




